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OANo. 351/2012 iwith MA 158/2012

| Mr. P.N. Jatti, Counsel for applicant.

The applicant has filed this OA praying for the direction
that the respondents be directed to allow him the benefits of
the III MACP as per order dated 12.10.2010 and as per his
representation dated 07.09.2011. He has also prayed that the
respondents be also directed pay interest on the delayed
payment

Havmg heard the learned counsel for the applicant, we
direct the respondents to consider and decide representation of
the applicant dated 07.09.2011 expeditiously by passing a
reasoned & speaking order but not beyond the period of two
months: frem'the’d ite of receipt of a copy of this order.

If ahy”iprejudicial order is passed against the applicant,
heis at liberty to ﬁle substantive OA.

With these observations, the OA is disposed of with no
order as to costs

‘ %lnce we have directed the respondents to decide the
representatlon of the applicant, the MA No. 158/2012 for
condonation of delay in ﬂllng the OA is also disposed of
accordlngly ‘
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